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2. 

This contempt application has ben filed 

by Sri Kare teen singh, Inspector of Railway Police 

alleging that the respondent Sri D.P.6ingh,  Auditional 

fdirector General and inspector General (RAiloay Police) 

h4s,directed that the order dated 15.7. 96 issued by 

Sri j.K.Panda, to be ineffective which is inviolation 

of the interim order passed by this Tribunal in 

U.A.No:5201/96. 

2. It has been stated in the contempt application 

that one Sri D.KPanda, inspector General Railways nad 

filed the aforesaid u.A.NU: 520/96 cnal enging the 

order passed by the present respondent stripping 

Sri panda,, of his powers. ohen the aforesaid case 

came up for admission an interim order was passed 

,Etaying the operation of the order passed by the 

respondent, subsequently, respondent had issued a 

J.u.letter directing Sri panda, to submit all the files 

for his approval before taking any action. This 

direction was also stayed by this Tribunal by a 

subsequent order, 

3. The applicant has further stated tnat he 

vas earlier placed under suspension while as 

inspector kRaiii.ay police) at Kanpur and was attached 

top.n.6 Allahabad during suspension. Subsequently, 

respondent passed an order dated 10.6.1996  thereby 

posting one Sri Dharmendra Sing4, Inspector incharge, 

G.R.P. P.S,Allanabad as inchorge lnspector,3Rp,Kanpur 

and one Sri sari Snanker idubey 	Allahabad. 

Tne ap_lcant had preferred a orit petition before 

the high Court Of Judicature At Allahabad and the 

same is suL.J4dice. r.aLer on 15.7.1996, Sri J.K.Panda,- 
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3. 

passed an order reinstating the applicant with 

effect from tne initial dite of suspension and 

a4so transferred Sri jharmendra Singh , from 

Gap, p,6.Kanpur to 6.A. P. police st4tion,Varinasi 

and posted the applicant in hus palce. The applicant 

reached Kanpur to assume charge, ut tree inspector 

6ri bharmendra Singh, aid not comply with the 

orders of his posting pissed by Sri.K.Panda, 

4nd consequently puce him under suspension, It 

is alleged that thereafter, the respondent passed 

in order dated 29.1.1996 stating that the order 

passed by Sri L.J.K.kinda, vas without outi,ihing 

his approval and was not inactordance with the 

prescribed procedure. Phis action on the part of 

the respondent, it is alleged, constitutes Gontempt 

of court in as much as, the fribunal has already 

restrained respondent from stripping off the 

por,ers of SAiJ.K.panda. 

4. 	;le have heard tne learned counsel for the 

applicant when the case came up for hearing. we 

notid that the issue regarding the applicant's 

suspension and transfer is a subect matter of 

1 	 the writ petition before the high court of 

Judicature At Allahabad. 	Moreover, the order 

which the responuents are stated to have passed 

cannot be considered prima-facie being in 

violation of the Tribunal's illterim order. 

After all, the respondent is administratively 

superior to sriJ. ,Panda. Therefore, he is 

in a position to review any orders passed by 

6riJ.K.Panda, unless it is shown that Sri u. K. 

Panda, his passed are order by virtue of his - 
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inherent powers end such orders are riot subject 

to review even by the superior authority. 

5. 	6ri u.K.Panda, nas already til d a (;ontempt 

petition alleging conLraVention of the interim 

orders pissed by a bench of this ff bunal by the 

present respondent. This application 	is 

subjudice. 	therefore, see no reasons for 

taking any cognizance of the present application 

which has 	ent lie i by a person who is in 

any case, not amenable to our jurisdiction, but 

rather comes under the jurisdiction of the hi 

L.ourt of judicature At Ailanabad. 

The GontemptAppiication is accordingly 

dismissed. 

AM. 


